
JOINT SELECT COMMITTEE 
REPORTS OF LEGISLATIVE 
ASSEMBLY - 1923 

/

1935

The Cantonments Amendment 
Bill



List of Reports of Joint and Select Committees 
presented to the Legislative Assembly in 1935. 

------------------------------------------------------ ---------------------~ 
Seria.l 

No. Short title of the Bill. 
Date of 

p~senta.tion. !lAna 
------------------------------------------------------ ----~------------------_., 

1 • 

2. 

;. 

The Indi~n Mines (Amendment) Bill. 
The Payment of Wages Bill. 

The Code of Criminal Procedure(Amendment)Bill 
(Amendment of Gection 406). 

The Code of Civil Procedure(lecond Amendment) 
Bil~.(Insertion of New Section 41tA,). 

The Cantonments (Amendment) Bill. 

'\ 

5. 3.1935. 
2. 9.1935. 

18. 9.1935. 
24. 9. 19,5. 

- - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - -



L EGI t:;LATIVE ASSEMBLY. 
We, the undersigned, members of the Select 

Committee to which the Bill further to a.mend the 
Cantonments Act, 1924, for certain purpo8t18 waS 
referred, have considered the Bill and have now 
the honour to submit this our Report, with the 
Bill 6B amended by us annexed thereto. 

2. Having examined the. provisions of the Bill, 
we have come to the conclusion that radical 
alterations ip its struc,Eure ,J!!tLIl.~~b.efo.re..w.e-

. can recommend its &ccep1;anc~. by the Legisla,ii.y.e. 

~ ~::~:::~ ~:~~ c:: .. :hiCh 
are briefly uplained in notes on individual clause8, 
there are four questions of major importance 
which we propose to discuss at greater length. 

(1) Constitutional position of Local Governments. 

4. While accepting the neceasity for making it 
clear that, with the mception of Provincial Auto-
nomy, the authority of the Central Government 
must remain paramount &8 regards military ad-
ministration, we consider that the present alloca-
tion of duties to Local Governments under the 
Cantonments Act is suitable, and will remain so, 
from the point of view of practical convenience. 

o. The existing powers of superintendence, 
direction and control vested in the Governor 
General in Council depend on section 45( 1) of the 
present Government of India Act, and we feel 
that we eouId not do better than to reproduce 
the wording in that section so that it will operate 
under the new constitution in respect of canton-
ment matters. The practical result will be to 
maintain the present relation between the Central 
and Local Governments under the new constitu-
tion in respect of cantonment matters only. We 
have, therefore, in place of old clause 75 of the 
Bill inserted a new clause 66 whieh introduces 
into the Act a new section 285A on the lines of 
section 45(1) of the present, Government of India 
Act. At the same time we have removed from 
the Bill the following old clauses, which were 
designe.d to transfer specific functions of theLoco.l 
Government to the Governor General in Council :-. 

Clauses 3, 4, 5, 8(b), 8(e), 9(b), 10, 11, 12, 13(a), 
1~{b), 14, 15(a)(i). 15(b) (ii), 15 (e), 16(b) 
(,~), 17,23, 24(b), 27 (second amendment), 
29, 3O(a) , 30(e), 31, 32, 34, 42, H(a), 
44(b) lsecond amendment]. 45, 47, 49(b), 
52, 63, 64(c), 66 and 73. 

(2) Oantontll£nt Boards. 

6. While agreeing that military interests in 
cantonmentt! must predominate, if the area of each 
cantonment is ~en as a whole, and that there-
fore the local bodies responsible for the administra-
tion of cantonments must continue to oontain an 
ofucial ma.jority, we consider-

(G) that statutory provision should be made 
for some repreIElDtation, of non-official 
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interests in all cantonments, ill8tead of • 
only in a limited number as at present-
in other words, that there should be a 
Board containing an elected element in 
every cantonment; and 

(6) that statutory provision should also be 
made whereby the detailed administra-
tion of bazaar areas (other than fDl&ll 
regimental baza.&1'8) should be left as far 
a8 possible to the elected representatives 
of the civil population, thereby relieving 
the official members of the Board of 
much work in which they are not directly 
interested. 

7. We have given effect to these conclusions in 
clauses 4 and Hi of the Bill. Clause 4 substitutes 
five new sections for sections 10 to 14 of the Act. 
In proposed section 10, we have laid down the 
general priuciple that in every cantonment there 
should be a Board incorporated under proposed 
section 11. Proposed section 13 provides that in 
cantonments with a civil population of 2,000 up-
wards the membership of the Board, while retain-
ing the official majority of one, should vary from 
9 to 15 in proportion to the civil populat.ion. In 
smaller cantonments ~he section provides, in 
place of the" corporation sole" now prevailing, 
for a Board of three membe1'8; one of whom is to 
be el~ted. 

We recognise that, in the oase of-

(a) military operatiolls; or 

(b) serious administrative troubles , 
it ma.y be difficult to continue the administration 
of cantonments under the normal system of Boards 
~poee~ by us, and we, ~herefore, have made pro-
VlSlon III proposed sectIOn 14 that, in t.he former 
case, the Gov'crnor General in Council on his own 
initiative, and, in the latter case, t.he Governor 
General in Council after consultation with the 
Local Government, may r(Jplaoo the Board in any 
cantonment by a Board COJl8isting of 2 official 
me!llbers and one non-official nominated member. 
ThlS arrangement, howtlVer, is limited to a normal 
term of one year, Bubj<,,ct to extension by periods 
of not more than one year at a time after revicw 
by the Govemo~. General in Council, and dubJcct 
also ~ the conditIOn that the Uovernor Genera! in 
Council shall be bound forthwith to restore the 
no~ma~ regime if ~he extraordinary reasons nooesRi. 
tatmg Its abrogatIon cease to exist. 

8. These changes necessitate certain amend-
ments throughout the Act and tile Bill. Somc arc 
pure!! formal. "Thus, the word " Board" has been 
substituted. for Cantonment Authority" through-
O?t . the Bill and the ~t (vide new cIa.uac 68). 
~lmilar pure~y consequential changes are embodied 
m the followmg clauses of the Bill as re-drafted :_ 

Cla~ 2 (b), 3, 6, 7, 8, 9, 13, 17(a) (i) 17(a) 
(Ii) (2). 17 (a) (ii) (3), 17 (b), 24. 30 84. 
37. 38, 39, 52, 54: and 58. ') 



Of the above-mentioood new claU8E',s, some a.re 
not entirely consequential :---

9. Olause 3.--The special power in section 90f 
the Act of modifying the Act in its application in 
certain instances is now confined to caseR where a 
Board is superseded under section 64 (when it is ob-
viously essential) and to cantonments in Presi-
dency-towns, which were previously regulated 
by the provisions of section 10 (2)-- now repealed 
-the interpretation of whicL. was open to some 
doubt. 

1O~ Clause 6.-It is obvious that the provision 
for a Vice-President in scction 2(1(2) of the Act 
cannot apply to the new Boards of three members 
only. 

11. Clause 9.--Provision has been made for an 
authority to prepare the electoral roll where the 
first Board has not as yet come into being. 

12. Ol4usc 13.-01early a special quorum is re-
quired for Boards of three members only. 

Other amendments, not entirely consequential, 
seem to us necessarily involved in the existence of a 
Board in every cantonment. They are :--

13 New clause 11(b)(i).-It is not clear that the 
mere substitution of "Board" for "Cantonment 
Author~ty" by clause 68 of the Bill as re-drafted 
would perpetuate the disability at present con-
tained in section 28(2)(a) of the Act, which is a 
penal clause. Hence the amendment. 

14. New clause 14.-Section 40, which relates to 
the appointment of a presiding officer in emergen-
cies, is clearly inapplicable in its present form to 
a Board of three members only and we have suggest-
ed an appropriate modification. 

15. Nw; clause 62.-This is consequential on 
the omission by clause 4 of the Bill as re-drafted 
of existing section 1O(2} of the Act. 

16 New clause}6 of the Bill, as already stated, 
is designed to secure that the administration of 
bazaar areas should, as far as pos..'lible, be left to 
the elected members of Boards. We recognise 
t.hat it is inappropriate to attempt to divest a 
.statutory body like a Board of any of its respon-
sibilities. We have. however, made mandatory 
provision for the constitution of Bazaar Committees 
consisting of elected members only, trusting that 
their de<'isions will, in practice, be respected and 
upheld by the official majority. We also desire 
to exprell8 our hope that the Board as a whole, 
operating with an official majority, will delegate 
the widest poss hIe dut es and powers to these 
CommittL-es. We have added a provision that 
such Committees may co-opt such ex-o.fficio 
members as the Health Officer Il1nd Executive 
Engineer ;f they desire their expert advice. 

(3) Sanction to erection of buildings. 
17; On the uriderstandingthat the intent'on of 

Government is not to assert its rights to canton-
ment land8 in bazaar areas, we consider it tea- ' 
sonable that a ser\1i.ce of Military E8tateS Officers 
IIhould be maintained to manage other Govern-
ment lands in . cantonments and to protect the 
iightB of Government there:n. Weare not, 
however, prapared to .~ tbeprovisions of 
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clause 56 of the Bill as introduced. PropoJed sub-
sections (3) and (5) of section 181 of the Act, as in-
serted by that clause, are open to the criticism 
t.h~t ~he Military Estates Officer, by lodging an 
objectIon, ('~ preclu~ the Cantonment Authority 
from grantmg sanotlon to build. We consider 
that it would suffice if proposed I!lu~section (3) is 
replaood by a provision, on the lines of section 193 
(2) of the Punjab Municipal Act, 1911, that the 
Oantonment Authority may refuse suoh sanction 
where the site concerned belongs to Government 
and the oonsent of Government is not available 
or ~ere Government disputes the title to the Bite : 
and if proposed sub-section (5) is modified 80 as 
to provide that the Board should, in oases where 
the .site is not under its management, make a 
prevIOUS reference to the Military Estates Officer 
in ?rder to ascertain ":~ether Government has any 
c~ to urge. The Military Estates Officer, in our 
o~~on, should btf reqnired to submit his reply 
WlthlD 15 days, and we have made provision to that 
effect (vide new clause 45). 

(4) Bulk water-supply, by Gavemment. 
18. We a.ocept t1!~JWl,emlprinoiple that, where 

Gov?rnment s'.lpplies water through theMilitaty 
Engmeer SerVICes or the Public Works Depart-
ment, such supply should be in bulk. We consider, 
llOwever, that it should be optional for the Board 
to provide its own supply, whereas c1allse 67 of the 
Bill as introduced enabled the officer' of Govern-
ment to require the Cantonment Authority to take 
a bulk supply of water from Government. We 
have, therefore, in new clause 57 secured thilil option, 
wit~ the provi'4o that such a supply, if taken,shall 
be lDbulk. Whilst securing a.n option t.o the 
Board as a whole, we desire to e.xprc!!8 the hope that 
in practice the official majority will not ovemlle 
the wishes of the electedmeJll'lberA. 

19. We think, also, that some limitation should 
be plac-ed on the cost to the COIlsumer of water so 
supplied and have provided that it shall not ex-
ceed the corre.sponding cost in the nesrr.st munici-
pality. tLe rate paid for the water by the Board to 
GovernDH'nt being scaled down to admit of t,hi.8. 
Proposed sub-section (2A) provides the necessary 
mac~n~TY for ~justi~g dispute~ which are likely 
to o.rUle In connectIOn WIth a techmcal subjE'.ct of this 
nature. 

20. Other changes made hy us in the Bill are 
discussed cla.use by clause :~ 

.Vew clmMt' 2 (a}.-We (JoDAirier it desirable to 
qna.lify the word "structure" by the word 
" roofed ". Otherwise its application would be 
altogether t~o (lomprehensive. 

New ol(Luse 2 (c}.-We are satisfied that the 
redraft of the definition of "ent,it1ed. consumer" 
is more workable from tIle administrative point of 
view than that in th6Bill as introduced. 

New clause 2 (g}.-Wedo not accept the prin-
cipleof cOIUltructive occupation of premiS(lB 
tbrough dotnel!t,ie servants, and have omittAd t1'. 
ference!! t.hereto. 

Old do,use 2 [k).-The definition of" tax" in thp. 
Bill a8 introduced is likely to lead tooompli(l&t,ionf! 
in·:respee1i of tbepower to impose. rates, .and we 
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have deleted it, replacing it by an amendment of 
section 102 of the Act (17UU new clause 32). 

New cla11,8e 4 (,?,oposed sectUm 12).-Wc accept 
the proposal that Executive ()ffiCl.'r8 should in 
future be appointed from a Service of Executive 
Officers to be constituted and controlled by Gov-
ernment. We consider, however, that Government 
should share equally with the Boards the expense 
of the salaries of these officers; especially as, 
even if this recommendation is accepted, there 
will still be a sub stantial saving to Govern· 
ment as against the existing system. 

We desire also to express the hope that 
Government, in framing rules for this new service 
under proposed section 280 (2) (cc)-new clause 
64 of the BilI--will provide that, 80 far as 
possible, disciplinary effect will be given to the 
expreMed wishes of a Board as regards its Execu-
tive Offioer. 

New rJo,1t8c 5.-We understand that the inten-
tion was to prolong the term of office of the elected 
members of a Board all together, not individually. 
We also oonsider that such extension should be 
limited to a period of one year. We have pro-
vided accordingly. 

Old clauses 13 (0), 15 (a) (ii), 18, 19, 20, 35 and 
.6D.-We understand that Government do not 
attach importanee to these provisions of the Bill, 
and recommend their deletion. 

New clause JO.--We see no reason why the 
electoral qualification laid down in section 27 (1) 
(b) (iii) should not be extended to persons who 
have passed. the Matriculation or equivalent 
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examination of any University. We have also 
shortened the period of disqualification under 
the proposed second . proviso to section 27 (2) 
from fi va to three years. 

Ne'I11 claulJf. 21.·-We consider that /I, dellision of 
a Board should not be oa.ncelled or modified with-
out opportunity being given to the Board for 
showing cause aga.inst such canoella.tion or modi-
fication. 

New clau.'1e 22.--In our opinion the initiating 
authority for taxation in cantonments should, as 
in most municipalities. be the Board with the 
previous sanction of the Local Government, and 
not the Local Government. 

New r}ause .12.--See note on old olause 2 (h). 

New ('Jo,Ul/e 5.1 (c).-We have provided that the 
fee for a licence should not f!xceed the actual cost 
of issuing the licence. 

New clau.'If1 56.---This supplies an omission 
in the Bill to provide an amendment to section 
234 of the Act consequential on the proposa.J.s 
contained in new clause 57 of the Bill. 

21. The BiH was published in the Gazette of 
India, dated the 6th April! 1935. 

22. We consider that the ..!!.t£t~Y~~~_".~,~~eQy 
us in!he B.ill_!l:~8itatJe its re P'!!@1(Ul,tion &1ld., 
cIrculiition for -FiillWC""opwon. We recog-
niSe· that, in view of the radioal revision of t,be 
Bill in Select 'Coffimitteemodlfioa:tro" ·r6o{ , .. .... .,,' .~_ ... tA~, .. ' 
m.8y be requirea-iftthe light 'of' 'opinions obtained 
in the ProCeBI! of circulation. 

N. N. SIRCAR. 

G. R. F. TOTTENHAM. 

MOHAMMAD AZHAR ALI. 

KHAN SAHIB. 

N. V. GADGlL. 

MANGAL SINGH. 

SHAMLAL. 

SHER MOHD. KHAN. 

MOHAMMAD YAKUB. 

1'. 8, S. RAJAN. 

MAJOR NAWAB AHMEDNAWAZKHAN. 



[As AMENDBD BY 'IDE SELEor COliliITTEB.] 

A 

BILL 
FulftMr w a,mend the Canwrvnwnts Act, 1924, for 

r.ertain p".trposes. 
WHEREAB it is expedient further to amend the 

Cantonment-s Act, 1924, for the purposes here-ll of 1924. 
inafter appearing; T t. is hereby enacted as 
follows :-

1. Th.i!I Act may be called the Cantonments 

Shori tit.I". 
(Amendment) Act, 1931>. 

2. In section 2 of the Cantonments Act, 1924 II of 1924. 
Amendment of aeotion 2. (hereinafter referred to 

Aot lJiof 1924. as the said Act),-
(a) for olause (iv) the following clause shall 

be substituted, namely :- / 
" (iv) 'building' means a house, outhot18e, 

stable, latrine, shed, hut • or other 
roofed structure whether of masonry. 
brick, wood. mud, metal or other 
material, and any part thereof, and 
includes a well and a wall (other than II. 
boundary wall not exceeding eight feet 
in height and not abutting on a street) 
but does not include a tent or other 
portable and temporary shelter; " ; 

(b) clause (v) shaU be omitted; 
(c) after clause (xi) the following clause shall 

be inserted, namely:-
" (zia) , e.titled conswmer' means a pe1'80n 

in a cantonment who is paw, from tM 
Defence Services Esti,na.te.s and is 
authorised by genera l or special order 
of the Governor General in Council to 
receive a 8upply of water for dome8tic 
purposes from the Military Engineer 
8e'M)ices or the Public Worlrs Depart-
ment on 8u,en te'l"1f/.8 and conditions as 

'. fI'/,ay be specified in tlte orGtlr ; " ; . 
(d) olause (xv) shall be omitted; 
(~) after clause (xx) th(' following clallS(~ shalJ 

be inserted, namely:---
"(XXII.) 'Military EstateI'! Officer' means 

the offic(lr appointed by the Governor 
General in Council ro perform the 
duties of the Military Estatt~s Officer 
under rules made ,under clauses (a) 
and (b) of sub-sectiOn (2) of section 
280;" ; 

( l) in clause (xxi),.-

(i) in paragraph (a), after the words "Air 
'Force Act," the words and figures 
" or the Indian Air Fol"Ct~ Act, 1932," 
shall be inserted ; and 

(ii) to paragrapb (b) the words ", or the 
I~n Air 'Force Act. Hm2" shall be 
added • 
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(,) after clause (xxxii) the following olause 
shall be inserted, namely:-

U (Xxxiia) a person is deemed to0r_de in Q 

cantonment if he maintains therein a 
house or Il portion of a house which is 
at all times available for occupation by 
himself or hisfami!y • • even though 
he may himself reside elsewhere, pro-
vided that he has not abandoned all 
intention of again oecupying sucb house 
either by hirnaelf or his family. *."; 

(h) in clause (xxxvii), for t.he words", pll888.ge 
• or open space " the words " or pass&gfl ,. 

shall be 8uhstituted ; 

• * * • • 
(i) in clause (xxxviii), the word "ano" 

ocourring at the end shall be omitted; 
and 

(j) after clause (xxxix) the following word 
and clause shall be inserted, namely:-

" and 
(xl) 'year' means the year commencing 

on the first dll.y of April.". 
• • • • * 

3. In secl'ian 9 of the said Art, for the words 
"wpemfied in the noti-· 

Am61lament oj IIUJi.o11 9. fication in which there i8 
.~ot II oj 1924. no Board" the foUowinq 
"lau868 shall be 8u.bstit11tt'a, namdy :-

" (a) sit1UJ,V'o' wit/tin the limits of a Presi-
dency-town ; err 

(b) in wltWk the Board ts 8u'persedeil 'I.mikr 
sectwn 51," 
• • • * • 

4. Few sections 10 to 14 of t1te said Act 1M fol-
8ub81Wu14cm oj mw (/00' Towi,,!, seetWm 8hall be 

Ii",../or MdlOM 10 '0 14 BUbstitutea, namely :-
,,~ 11 0/1921. 

" 10. For 6'OO1'y catltonrMflt there shall be a 
OGmvnmenl Board a"d Oamorml.e1.t Board and 

lCzecuttflf Ojftcer, an EUC1d'ive Ofoer. 
11. Every Board shall, by the Mme oj the place 
Incorporation oj Gant<lll' by reference. to which ~ 

tlltm Boord, cafltomnent f,8 known, fJe 
a body corporate hamn; 

perpetual SUC008sum aMa oomnwn seal with power 
to acquire and 0014 property both moveable aM 
immoveable and to contract and shall, by the soid 
name, sue and be sued. 

12. (1) The Eucuti"e O.fficer oj every cafIton-
A~'.tmcn.t 0/ Rx.,~u. ment shall be appoiflted 

live 01fiur. by the Governor General ita 
Ooutaeil, or by such pers.on as the GovernM GeMI'al 
in Council may (Julh(rrise in this behalf, from the 
Service of Eucutive O.ffioors oonstitutea by rules 
made under sectwn 280: 

Provided tlwt an EUCI~ O.Jficw appoin.ted before 
tke COOlme?lCement of the Canto'MnlmtB (A~) 
Act, 1936, shall, unle8S the GO'VefflOf' Ge'Y¥ral ift, 
Coumil otherwise dilrect1/ in any case, be deemed to Aooe 
b8en dlJly Gppcn,MRil in accorda1lC6 with ~his~. 

(2) The BalMy of the Eucutive O.Jfiur iAtJll be 
ptWl in equal Mares by G~ftt afld from the 
O~tat Furttl. 
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. (3) The EucutitJe Officer 8haU be the &ere-
f.(Jr" but liAall ftOtbeo#&6'ntber, of tM Boof'll • 
. 3.1. (1) Gamof'Wl'leflt& ,Mil be divided inro three 

/}DMlitu.ti01l. of Ourlillll" CUuI6B, Mtnely:-.-lIt,. Boord •. 
(i) OWsB I Cwflttm,lUJfIts, ita Whwh the civil 

population exceeds ten tOOfUaM ; 
(ii) Glass 11 Cafltonme.ntB, in whic4tk civil 

popukJtion tlXreeds two thousawl five 
';u'llllred, but does 'flOt e~ ten tIwu-
BGM;and 

(iii) OlassIll Oantonments, in which the civil 
population does oot exceed two tkousam 
fove huMred. 

(2) For the purposes of BUb-section (1), the civil 
populaticm sl.all be r,alcttlated in accordance with the 
latest official ce,t8US or, if the GoverrllJr General in 
Oouncil, by general or 8pecial order, so directs, in 
(JOO()f'danoe ,viM a special census tc,ken for the pwr-
pose. 

(3) In Clas8 I Oat.tonments, the Board sMll 
conmt of the following memhers, namely;-

(a) the Officer Oommanding the station ; 
(b)' a Magistrate of the first class MmiMted 

by tile Distrwt Magistrate; 
(c) the Health Officer; 
(a) the Eucutive Engineer; 
(e) lour military officers nomitlated by rlaflle 

by the Officer Comma,.ding tlte 8tCJlWn 
by tmkr in writing ; 

(f) seven me,nbe1's elecU1d urlder tll.is Act. 
(4) In Clo., II Oanronment8, the Board sMlI 

comist 1)f the folWwing members, 'f/4mely;-
(0) the O~r Oommanding tllR. station; 
(b) a Magistrate of tllR. first class fl()mitlated 

by the District Magistrate; 
(c) the Health Offioer; 
(d) the EuC'lJtive Engint'.er; 
(e) (i) in cantcmmet&t8 Of which tAe civil Popit-

tation exceed8 seven tlwusaM.fiwe "und~ 
red, t/wee miJitary ojfioor8, 

(ii) in cantonments of which the civil popula-
tion ex.cefJds ji1)e tlllJ'usand, but does not 
eX<Jeed seven thousand fi1,e hundred, two 
milti.tary ojfoJers, 

(iii) in can.w»meflts of which the C'ifJ'il pop1Jla-
. tion does Mt excN~ five thousand, one 
military olJker, 

nominated by name by the Officer Command-
ing tluJ station by order Ul writing ; 

(f) such number of mef'nbers elected under tMs 
Act as is equal to the ·rvumber afmembers 
OOtI.8tit91ted ()'f Mminated by or WIlder 
OUJU8e8 (b) to (e). 

(0) In Ola88 111 OanW'Ilotrl.ents, th~ 1JoCJrd shall 
COf'I81.st of ~ following trlR.mbcrs, namely ;--

(a) tM Officer OommantUtag tk station; 
(b) om military officer ~~d by name by 

the Offioor Commanding the station by ortlflf' 
inwrititl{l ; 

(0) one member elected under tAia Aot. 
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(6) The Officet' Commanding the ~ may, 
if he thinks fiJ" with the sanctUm of the Officer Oom-
mandlifl(J-in-OhieJ, the Oommand, ?~ in 
plooe of emy military officer whom he ~ ~W6,ed 
to ~ under clause (e) of 8Ub~BectMm. (3), 
clause (6) of sub-.~ootion(4) or clGuse (b) of BUb-
8ection (5), any perscm., whether in the service of the 
Government or not, who is ord~rily resident in 
the cantonment or in the vicinity . thereof. 

(7) Et,ery election ()r nomination of a membtw of 
a BoMd and efJery vacancy in the membership there-
of shaU be notified by the Local Governm.cnt in the 
local official Gazette. 

14. (I) Notwithsta,uling arvything oontained in 
PUIt>ef' to var1l constitu- section 13, if the GoverMr 

lion 0/ Boards in 8pI'.Cial General in Council is 
circlltMtance8. satisfod-

(a) that, by reason of military opet'atio'nll , 
it is necessary, or 

(b) after comuUation with the Local Govern-
ment, that, for the administration of the 
cantonment, it is desirable, 

to fJMy the constitution of tke &ard in emy canton-
ment ttndet- this section, tl.e Governor General in 
OottflCll may, by '16Qti,foation in the Gazette of 
India, make a deciMation to that (,:!feet. 

(2) Upon the maki'll# of a decla,ation Hider s1.b-
section (1), tM Board itl ilk, ca,/.tonrMtil ~Mll consist 
of the following members, namely :-

(a) the OffiCir Commanding tke station; 
(b) Ofle milita.rtJ officer nCJn •. itlatld by tI.an,e ly 

the Officer Commaflding the statiOft iy ordtr 
in writilng ; 

(c) one ml!mber, not being a person in the se?'tWe 
Qfthe GO'IJernmcnt, nom,it/ated ~y the Officer 
Oommamlin(l the statiOfl. 

(3) Every nornination oj a member (;i a Board 
cOfl8tituted ~lfIder this xectio'fl, and enty wr(l'flcy 
in the mRmbership thf'reuf, shall be rwtiji/d by the 
woal Goverf/."U'?I.t in the local official Ga~ette. 

(4) The term of office of a Board con.~tittlte,d by a 
declMation uncler sub-lJllction (1) shall f/{It ordi-
narily extend beyond O?l/~ ymr : 

Prwiiled that the (]overnor General in Council 
may from time to time, by a lilre declaration I eaend the 
term of offiC€ of Huch a Board by any period not 
exrQ,ding one !IN),r at a time : 

Pr&rJik.d also that the (JQvernor Gerural in COMi(U 
slw.ll forthwith direct that the .term, of offiC€ of suck a 
Board shall cease if, it~ the opinion of the Governor 
General in C01~ncil, the reasons stated in the det:lara-
tion wher(~by s'HchBoard was CO'nlltituted, or it& term 
of qffice was emnded, /w,ve (',eased to exist. 

(6) When the (-«rm of offic('. of a Board cofl.Stittded 
Ilnder this section has e:rpired or ceased, VIR Bom'd 
shaU be repuwed by tlu~fOf"fMr Boa"d which, b'Ut for 
the declaration U'no,cf ,~'ub-section (1), would hM:e. 
co1llJin'U.edlolwld office, or, ilthe term of office. of s'Uch 
former Board has expired, try a BOilHd comtituted 
under ser-tion 13." 



I. To BUb-B6oeWn (1) of section 15 of the said 
Aultllldmeni ofleotiOll Act· • the following 

. 15, Aot II of 1924, . proviso shall be added, 
namely:-

"Provided that 'the ~vernor Genera.l in 
Counoil ma..y,when .~ed tha.t it is 
uecessa.ry in order to avoid a.dminis-
trative difficulty, extend the term of 
office of all the electetl members of a. 
Board by such period, not exceeding 
one lIear, as he thinks fit.". 

• • • * . * • 
6. For stdJ-BBCtion (2) of section 20 of the said 

, Act the folPJteing sub-
Amet&dment 8/ .teClton 88ction shaU be Bttbsti-

2O,Act II 0/1924. t •.•• .3 I 
WK>u" Mm6 11 :-

C( (2) In 6ve'Ty Board in which there is more than 
one elected member there shall be a V ice-
President elected by the elected members 
only from among their nttmber," 

1. For sub-section (1) of 8ootion 21 of the laid 
, Act the folWwing sub-

Ame!ldmsllt 01 .e,chon section 8hall be substi-
21, Act II 0/192J, .3 l' tuteu., flame 11 ,-

.. (1) The t6rm of office of a Vice-President 
shaU be three yeM'S ar the residue of hi8 
,",m af office as a member, whichevtJr 
U le88," 

fl. In claUBe (a) oftle pOfJiso to section 25 afthe 
said Act, the word, 

A-mendtMnt 0/ "ectinn " .1.__ .1._ . B"--.3 .. 
:46, Ael 11 0/1924. Wlf(;'fe WM1;6 ~8 a UU7l.t 

shall be mniUed, 
9. In sub-8ection (1) of section 26 of the laid 
Al'Mlldment 0/ 8p.clio'lt Act,-

26,AcllI 011924. 

(a) the word s, brackets and figures " Where 
a Board is- to be con8tituted in any canton-
ment, otherwise than in accortlance witi 
the proviso to sub-section (1) of 800tWn 14," 
shall be omitted ; and 

(b) !arthewora8 H The Cantonment Authority" 
the/allowing shall beSUb8tituted, namely;-

• 

.. Tite Board or, wlJef'e a Board has not been 
ocmstituted for the .forst time in any place 
declared by notifo'.atioll. under sub-section 
(1) of seotion 3 to be a cantonment, the 
Officer Oommandi1tflthe station,". 

• • • * * 
HI, In section 27 of the said Act,-

'\lIMlldment of IeOtiOD 
:'7, Act. II of 1924-

(a) In Bub-section (1),-

• • • • • 
(i) in Bub-clau8e (iii) of clause (b), for the 

words "is Q. graduate" the words" has 
passed the Matriculation or other equiva-
lent e~miMtion" shall be substituted ; 
and 

(K) .in olause (e), for the 'word "during" 
She WOld" for .. shall be substituted; 
aM 
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(b) in sub-section (2),-
(i) in clause (v), after the word." trane-

portation " the words " for an oftence 
which is declared by the Governor 
General in Council to be such 88 to 
unfit him to becpme a.n elector" shall 
be inserted, and for the word " under " 
thn words" in oonsequenoe of pro-
ceedings taken under section '109 or 
section 110 of" sh,all be substituted ; 
atld 

• • • • " . 
(ii) after the * proviso, the' following 

proviso shall be added, namely :-
"Provided further that any disqualifi-

cation incurred by a person under 
clause (v) shall terminate on the 
lapse of three years from the expiry 
of the sentence or :order." . • 

• • • • • 
II. In section 28 of the said Act;-

Amendment, of BOOtion 
28, Act II of 192'. 

(4) in sub-section (1), for the words .. a sti-
pendiary Magistrate or a military officer 
or soldier" the words " a person in the 
military or civil service of the Crown in 
India" shall be substituted; 

(b) in sub-section (2),-
(i) in clause (a), for the words" the Oamo. 

ment AUJMrity" the following shaU be 
substituted, namely:-

"a Bo lTd or an authority which, before 
the commencement of the Oantonments 
(AmendrMnt) Act, 1935, e:r.ercised and 
performed the powers and duties oj (J 

Oantonment Authority under tAil 
Act; "and 

(ii) after claus6 (d), the following clause 
shall be inserted, namely:-

"(dd) is an officer or servant, permanent; 
or temporary, of 8. Board; or If • 

* • • • 
12, After sub-section (3) of section 86 of the 

.. said Act the following 
Amendment ofa8ctloo 36. b t'6 hall be 

Act II of 1924. su -sec 1 n 8 
added, namely :-

.. (4) Every person applying for employment 
as a servant of a Board shall, if he is 
rela.ted by blood or ma.rriage to any 
member of the Board or to any person, 
not being lI. menial servant, in reooipt 
of remuneration from the Board, notify 
the fact QUa the nature of such relation-
ship to the appointing authority before 
the appointment is made, and if he lias 
failed to dOBO, his appointment sball be 
;.nvab'<l bnt without prejudice to the 
validity of anything previously done by 
bim." 
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13. 1,. ~ 39 of the Baid Act,-
A~ 01_iqt&I9. 

Ael 11 0/1924. 

(a) in tub-section (1),-
(i) afte'r the tJJOnl " Board ", 'Where it OOOUf'B 

first, tM WO'Tds ... .,. which there is more 
than one elected f'Mmber" sooU be insert-ed; aM 

(ii) tM proviso sMll be omitted; and 
(b) after sub-section (1), tM folJouJing sub-

section shaU be inserted, namely :-
U (lA) The quorum necesBGry for the tram-

CJCtion of business at a meeting of a Board 
constituud UMer sub-section (5) of 
8ection 13 or undef- BUb-section (1) of 
86Ction 14, shall be tttJo.". 

14. For aecticm 40 of the said Act the folkYwing 
BuiJnitvtiotl of mw ROO' section shall be substituUld, 

IiotI VJ ttl AIIl 11 0/1924. namely:-
.. 40. In the absence of-

PrewUng officer. 
(a) both the Pres'ident and (lie Vice-Pre6t'dem 

from any meeting of a Board in 'Which 
there is more than one elected member, 

(b) the President from a meeting of a Board 
constituted under stlb-section (.5) of 
section 13 or sub-section (1) of seelton 14, 

the members present shall elect one from among 
their own number to prest'de." 

16. In sub-section (2) of section 41 of the said 
Amendment of Beot-ion Act, for the words " and 

'1. Act II of 1924. the District Magistrate" 
the words " the District Magistrate and the 
:Military Estates Officer" shall be substituted. . . ...'... . ... 

16. AjfHt sectioo 43 of the said Act, the following 
IftHrlion 0/ new ,tdion seelion shall be inserted, 

4JA. ttl Act II 0/1924. namely :-
.. 4JA. (1) Every &o,rd constituted tf.Mer Bec-

tion 13 in a Class 
OommiUu.8!or Bazara, I CatW>nm8nt 

or ClaBB II Cantonment sllall appoint a com-
mittee consisting vf elecU.d members oj the 
Board for the adm,t'nistraticm of such areas 
in the cantonment as the Got'Brn01' General 
in Council may hatJ6 declared to be bazar 
areas, am 'fMy rklegate tts powers and 
duties to such r,ornmitJee in the man1le'f' 
provided in clause (e) of Bub·section (1) 
of section #. 

(2) Every stich com,miitee nuJ'!I co-opt as its 
f'I1IJtnher8 any persons w/w are ex-officio 
memhe1's of the Board." 

/1. In section 45 of the said Act,-
AmCIDdment of IIOOtion 46 • 

.Act 1I of 1924. 
(a) in 8ttb-section (1),-

(i) in SUb-ClaU86 (ii) of clOfise (a), for the 
wcmls "either of the said a'UtllOrities " the 
words " the Board or by stich other local 
authority " shall be substituted .. and 

(ii) in clause (b),-
(1) after the words" with the previous 

sanction of" the words .. the 



Officer OOnurianding-in·<lrief,'S..the 
Command, and" shall be inaerted; 

(2) Jor the words " authorities 80 ~~
ing " the words " 'Boarda..a by 
8'UCh other local atdlwf'ity ·'sholl be 
substituted " aM 

(3) for tlMJ words .. said tJut1writIi.es " the 
words" Board and such other local 
authority" skdU be substituted ; 
and 

(b) in sub-section (2), for t'he word <r atttkwi-
ties " tke· words " Board and other local 
authorit'lJ " shall be Ilubstitttted. 

18 • .A.fter section 45 of the said Aot the following 
Insertion of DI'W section section shall be inserted, 

~A in Act II of 1924. namely :-
Ie 45A. Every Board shall, as soon 88 may be 
Report 011 administra.. after the close of the 

tion. year and not la~ than 
the date fixed in this behalf by the Governor 
General in C-ouncil, submit to the Governor 
General in Council through the Officer Com-
manding-in-Chief, the Command, a report on the 
administration of the cantonment during the 
preceding financial year, in such form and contain-
ing 8Uch details as the Governor General in Council 
may direct. The comments, jf any, of the Officer 
Commanding-in-Chief, the C'..ommand, on such 
report shall be communicated by him to the Board 
which shall be allowed a reasonable time to furnish 
a reply thereto. and the comments together with 
the reply, if any, shall be forwarded to the Gover-
nor General in Council along with the report." 

19. In section 48 of t4e said Act, the words 
Amendment of section "The Governor Gilneral 

'8, Aot II of 1924. in Council or" ooour-
ring at the beginning shall 

be omitted. 
20. In section 4:9 of the said Act, for the words 

"under section 4:7 .. the Amendment of ftection 
(9, Aot II of 1924. words" under section 46 

or section 47 " shall be 
substituted. 

... ... ... ... ... ... 
21. In section 62 of tAe 3ail! Act,-
Amendment 01 Bcaion 52, 

.AGI II oJ 1924. 
(a) ift clause (b) of Btlb'sectiofl (1), afle'r ~ 

words "ca~ 1 tke Btl spemion or " 
tAe words ", after giving the BOMd a 
re(J30nable opportunity of s1wwing cause 
why such direction should. ftOt be mJJde," 
shall be insemd ; and 

(b) f01' clause (c) of 81~b-8eetion (2) the Jo'Uhw-
ing dause shall be substituted, Mmely:-

• 

" (c) after gi1,i'YI,g the Board a reasonable 0fJ1JO"~ 
tunityof showing cause why such direc-
twn should not bt; made, direct that t1te, 
decision shall not be carried, into effect Qf' 
that it shaU be carrid into effect by the 
B(I{J'f'Q, wUl~ IJtUJh moilijUJationB (18 he may 
1fJ6C'ify. " 

• • III • 

, 



.. 

"60. (1) The BOMtl may, with the premO'U, 
Gt7lffal pOI08' saflCtion, of. the L~l Got)-

of tazation. ernmtftl, tmpose 7,n any 
C4ntonm,mt any tax which, tmile" any 
enactment for the time being in f01'OO, may 
be imposed in any municiptditg ... in the 
prt1tlif'lce wlltrrein B'Ileh cantonm8ftt if 
B~: 

Provilkd "Mt, whet"e the prem0'U8 BaflCtWn 
of the G()t,'efTI,Of' General in Council is 
required to the imposition of any ~ in a 
municipality, &'I1ch sanction skall also be 
required to its imposition m a oa'ftt07/.-
mem. 

(2) .Any tax imposed under' this Bection SMU 
take effect from the date of its notification 
u. the local official fh1iette." 

... • • ... • ... ... ... 
13. In 8ub-section (1) of section 65 of the said 
Amendment of aectioo Act, for the words "from 

8lI. Aot II of 1924. the Secretary of State 
in Council of from" the 

words "granted by or on behalf of the Secretary 
of State in Councilor "shall be substituted . 

... ... ... ... • ... ... ... ... 
14.1" Bub-section (4) of section 68 of tile Bat'd .Act, 

the W01'ds "where thtrre iB 
Ammdment 0/ ,eaton 68. a Board" s'hall be omitted, 

Ad II of 1924, and f01' tke word "thereof" 
tA6 wrds " of tke Board" 8Mll be BUbstituted. 

16. In section 71 of the said Act,-
Amendment of aeotioo 

71. Act II of 1924, 
(a) for Bub-section (1) the following sub-sec-

tion shall be substituted, na.mely :-
"(1) The Board may amend the a..'l8essment 

list at any time-
(0) by inserting or omitting the name of 

any person whose name ought to 
have been or ought to be inserted 
or omitted, or 

(b) by inserting or omitting a.ny property 
which ought to have been or ought 
to be inserted or omitt.ed, or 

(0) by altering the a88eBSment on any 
property which has been errone-
ously valued or assessed through 
fraud, accident or mistake, whether 
on the part of the Board or of the 
Assessment Committee or of the 
assessee, or 

(d) by revaluing or reassessing any pro-
perty the value of which has been 
increased, or 

(tI) in the case of 8. tax payable by an 
occupier, by changing the name of 
the occupier : 

Provided that no person shall by reason of 
any such amendment become liable to 
pay any tax or increase of tax in respect 



of any period. prior to the oommence-
ment of the year in which the assessment 
is made." ; and 

(b) after Bub-section (1) the following sub-
section shall be inserted &8 sub-section 
(111), namely :-

c, (111) Before making any amendment 
under sub-section (1) the Board shall 
give to any person afIected by the 
amendment notice of not le88 than 
one month that it proposes to DlAke 
the amendment." 

16. To section 73 of the said Act the following 
Amendment of aeotion sub-section shall be 

73. Act II of 1924. added, namely :-
.. (5) the Executive Officer shall record every 

transfer on devolution of title notitied 
to him under sub-section (1) or Bub-
section (2) in the asse88ment list and 
other tax registers of the Board." 

11. In section 75 of the said Act, after the 'Word 
" owner" the words "or 

Amendment of leCtion occupier" shall be in-
76. Aot II of 1924. selted . 

. 18. In section 76 of the said Act, the words 
" other than a hill oan-

Amendment of sections tonment " shall be 
76 and 77. Act II of 1924. omitted; and in sections 
76 and 77 of the said Act,-

(II) for the word" ninety" the word" sixty" 
shall be substituted; 

(b) the words" during any year" shall b{) 
omitted ; and 

(c) the words "and payable in respect of 
that year" shall be omitted. 

19. To sub-section (2) of section 82 of the said 
Act, the words" and shall 

A.mendment of aection give a receipt specifying 
82. Aot II of 1924. the items seized" shall 
be added. 

30. In eM prO'lJ'iBo to sub-section (1) of section 
84 of the said Act, ths 

..tmeftdme7ll 0/ ,edion 84. words" there is II Board 
Act II 0/1924. and" shall be omitkd. 

,31. In 8ub-section (1) of section 93 of the said 
Amendment of aeotion Aot,-

93. Act II of 1924. 

(II) after the words .. wherever it may be 
found " the words " in the cantonment" 
shall be inserted; and 

(b) after the words " any moveable property 
of" the words "or standing timber, 
growing crops or graBS belonging to" 

. shall be insertad . 

• • • • • • 
31. In section 102 of the said Act,-
Amendment of aection 

102. A.ot II of 1924. 

• 

, ' 

• 

(II) lifter the. word "tax]", in eavh pW08 where it 
~B, the words" or fYJIe" shaU be inserted .. andt 
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(b) tit eM eM, the following proviao u.u be 
added, namely;-

Provided that, where the BUm written ott in 
favour of anyone person exceeds fifty 
rupees, the sanotion of the Officer Com-
manding-in-Chief, the Command, shall 
be first obtained.. " 

3J. In· • sub-section (3) of section 107 of 
the Ba.id Act, for the words 

Amendment of Bemon "Local Govermnent .. 
107. Act II of 1924. h th ~ th' were ey occur lor e 
first time, the words .. Otlioer CommancliDg.in-
Chief, the Command" shall be substituted. • • 

• • • • • • • • 
34. In aub-section (1) of section 114 of the sai!l 

. Act, t'A6 wortl8 .. wller6 t1wr6 
.Ame""-'" 0/ aeMW5 . D __ ,.3" • 1. •• :1. 7 ___ _ 

114 Ad II oJ 1924. t.8 a ouur... ,'Ion ww. PIMUfSll 
• where they OOCtW, aM 1M 

wortl8 "or, where tAere is no Board, be signed by 1M 
0Jfuxw OofMlllmfling tM Btotion OM be 86tJW with 
1M o.fficitJl86Gl of eM Oantomnem AulJwritg" MMl 
beomiU6d. 

3S. In clause (n) of section 116 of the said Act. 
• after the word "main-

+ .... ;n;nfY" the wo-l- cc or Amendment of !MIction ~ :lU,D 
lie. .lot II of 1924.. auisting "BhalJ. be .irwert-

ed . 
• • • • • 

36. In section 126 of the said Act,-
A.mendment of aeotion 

128, .lot II of 1924,. 

• 

(a) after the word" owner" the words .. or 
part-owner or person claiming to be the 
owner or part-owner thereof, or, failing 
any of them, the occupier" shall be 
inserted; and 

(b) for the words "protect or encl088" the 
words "or to proteot or to enoloae" 
shall be substituted. 

31. In clause (el) of 8Ub-s6ction (1) of .tJCtton 138 
of the BtJicl Act, tAs worcls 

o4.JURdmefll 0/,ed.iorl138, Ie W1&erB t1wr, is no lJ«wd, " 
o4.elll 0/19114. ahaU be ,cmKtted. 

38. In aub-aection (2) of .ection 162 of t1te _ 
Act, tM tI.IOfVlB ", or, wiler" o4._'Iklmefll O/IeMWm 162. there .. no D ___ .3 .1.-

04.01 II oJ 1924. 0)11,;..- UfIlW ... , -
'.lIrIVVO Oom-.l~"-- tits ,tcHion:' ,hall be omitted. ..-.-~ 

39. In aub-Bectaon (3) of l6Ctimt 166 oj tie _ttl 
.d_ttd_fIl of_ectwrr. 166. ~~ ~ wortl8,~~~.3 wAm 

.doe II of 1924. wtfff6 U no UUU~, the 
Offil'Br Oommcmd . the 

.tGtiola, ".M/J be o-mittBd. .,., 

40. In cla",8e (b) of aub-.6Ction (1) oj section 171 
Amendment of aection of the said Act •• after th 

171. Act II of 1924. ord .. d"' e 
_.1_" • W 18PCDBary" the 

wow.a or veterinary hospital" shall be inserted .• 
41. In section 173 of the said Aot, after the 
Amendment of leOtion words .. may reoei 

173 • .Act II of 1924... medical" the ,.1_ ve 
IIIIgicalt, ahaU' be inserted. W01'UII "or 

• 
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41 In s8(.,1;ion 174 of the said Act, after the 
. word "medioal" the 

Amendment of section words "or aurgioal II 
174. Act 1L of 1924. shall be inserted. 

• • • • • • 
. In Cllapter XI of the said Act, before sect~on 

I ... · f rlew "ec. 179, the following sectlOn 
DBe..-lon 0 . 0 11 b' rted 

$ion 178A ill Alit Il of tiM e mae , name-
1924. ly;-

"178A. No land shall be used as a site for the 
erection of a building in 

Sanction for building. any cantonment a.nd no 
person shall erect or re-

erect a building on any land in a cantonment, 
except. with the previous sanction of the Board, 
nor otherwise than in a.ccordance with the pro-
visions of this Chapter and of the rules and bye-
laws made under this Act relating to the erection 
and re-erection of buildings." 

44. In sub-section (1) of section 179 of the said 
Act, for the words " give 

Amendment o~ section notice" the words " apply 
179. Act II of 11l2~. Z • b .. lor sanctIon y glvmg 
notice" shall be substituted. '" 

• * * • * • 
46. Forsub-sections (2), (3) and (4) ofsection 181 

of the said Act the follow-
Amendment of .oetion· b t' hall 

181. Act 11 of 1924. mg ~u -sec IOns 8 
be substituted, namely:-

" (2) The Board may refuse!to sanction the 
erection or re-erection of any building, 
either on grounds sufficient in the opinion 
of the Board atIecting the particular build-
ing, or in pursuance of a gene\'al schem e 
sanctioned by the Officer Commanding-
in-Chief, the Command, restricting the 
erection or re-erection of buildings within 
specified limits for the prevention of 
overcrowding or in the interests of per-
sons residing within such limits or for any 
other purpose. 

(3) TJ,e Board nwy refuse to sanction tke erec-
tion or re-erection of any building if the 
land on which it is propo.~ed to erect or re-
erect the building is Governrnent property 
and the consent of Governm.ent has not bee" 
obtained, or if the title to the land i8 in dis-
pute between the person applying for saflC-
tum and the. Govermnent. 

(4) The Officer Commanding-in-Chief, the 
Command, may prohibit the erection or 
re-erection of buildings within limits speci-
fied by him in a cantonment except with 
his previous sanction, and when such pro-
hibition exists the Boa'l'd shall not sanc-
tion the ereetion or re-erection of aLy 
building, within sllch limits, unless such 
previous sanction has been obtained. 

(5) The Board, before sanctioning the erection' 
or !,e-erection of do building on land 
which is under the management 'of the 
Military Estates Officer. sha.ll ·refer the 
application to the Milita.ry &states 
OfficerjOf' aSC6rtainingw/J6ther there U an1l 
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objeol!ion. em the part of (iot.'Crnm6flt to 
8'UC4 erection or rc-er~ction; and the Mili-
tary Estates Qffic.er shall return the appli-
cation tlJgetJtM with his report thereon to the 
Board miU,in fijteett days after it has 
been receilJCd by Mm. 

(6) If the Board decides to refuse to sa.nction 
the erection or re-erection of the build-
ing. it shall communicate in writing 
the real!OllS for such refusal to the peraon 
by whom notice was given. 

(7) Where the Board neglects or omits. for 
two months after the receipt of a valid 
notice, to make and to deliver to the 
person who has given the notice any 
order of any nature specified in this sec-
tion, and such person thereafter by a 
written communication sent by registered 
post to the Board calls the attention of 
the BOQITd to the neglect or omission, 
then, if such neglect or omission continues 
for a further period of fifteen days from 
the date of such communication the 
Board shall be deemed to have given 
sanction to ~ the erection or re-erection, 
as the case may be, unconditionally: 

Provided that, in any case to which the pro-
visions of • • sub-section 
(5) apply, the period of two months 
herein specified shall be reckoned froo the 
date on which the Board has • 
• received the 'feporl referred t,o in tAot 
sub-section.·" 

46. In section 183 of the said Act, for the words 
Amendment of .tlCLiun "without. fresb sanction 

183, Aot 11 of 1924. obtained in the manner 
hereinbefore provided " the words " unlCB8 the 
Board on application made therefor has allowed 
an extension of that period" shall be substituted. 

41. After section 183 of the said Act the follow-
Insertion of new 8Oction ing flection shall be in-

183A in Aot II of 1924. Herted, namely :-

" 183A. A Board, when Hanctioning the erection 
Period for completion of or re-erection of a building 

building. as hereinbefore provided, 
shall specify a period within which the erection or 
re-erection is to be tlompletR,{}, and, if the erection 
or re-crcction iI:I not, completed within the period 80 
fixed, it shall not he eontiuucd thereafter without 
fresh sanction obtained in the manner hereinbefore 
provided, unless the Boa,rd on a.pplication made 
therefor has allowed an extension of that period: 

Provided that !lot more than two such extensions 
shall be allowed by the Board in a.ny caRe." 

48. To clause (0) of section 184 of the said Aot 
Amendment of aeotion the words "or has been 

1M. ACIt II of 1924. suspended by the OfficeJ 
Commandjng-in-Chief, the cx>mmand. under claUllf: 
(6) ohub-eeation (1) of section 62 " _hall be added. 
MJ94L,n 



49. Section 186 Githe aaid Act &han be renum-
AmCDdment of eeation bered &8 sub-eection (1) 

l~. Act II of 1"". of that section and to 
that aection &8 110 re-numbered-

(a) the following proviso shall be added, 
namely;--

., Provided further that ihe 1J«wd sh&H not, 
without the premus ooncunence 
of the Officer Commanding-in-Chief, 
the Command, accept any sum by way 
of composition under the foregoing 
proviso in respect of any building on 
land which is not under the managt'-
mant of the Boord. " ; and 

(b) the following 8ub-sect,ion IIhnll be added, 
namely:-

"(2) A Boord sh.a.ll hy notice ~ writing 
direct the owner, leiJ8ee or occupier of 
·any land in the cantonment to stop the 
erection or re-erection of a building in 
any case in which the order under section 
181 sanctioning the erection or re-erection 
has been suspended by the Officer 
Commanding-in-Chief, the Command, 
under clause (b) of sub-section (1) of 
section 52, and shall in any such case 
in like manner direct the demolition 
or alteration, I\S the case may be, of 
the building or nny part thereof so 
erected or re-erected where the Officer 
Commanding-in-Chief, the Command, 
thereafter directs that the order of the 
Board se.notioning the erection or re-
p.rection of the building shall not be 
carried into effect or shall be carried 
into etl'eet with modification" llpooi6ed 
by him: 

Provided that the Board shall pay to the 
owner of the building compensation for 
any loss actually incurred by him in 
consequence of such demolition or 
aiteratol1." 

60. In section 186 of the said Act,-
Amendment of Sflction 

186, Act II of 11)24. 

(a) in clause (c), the word "and" shall be 
omitted; and 

(b) after clause (d), the following clauaes 
shall be added, namely;-

"(e) the circumstances in which a mosque, 
t.emple or church or other sacred building 
may be erected or re-erected ; and 

(f) with reference to the erection or re-erectMm 
of buildings, or of any claas of building, 
all or any of the following mattere, 
namely;-

(i) the line of frontage where the build-
ing abuts on a street ; , 

(ii) the apace to be left about the hlWrliat; 
to secure free ciroulatien of.if aDd 
faoiliti- for soavenging aoJ 'fer the 
prevention of fire ; 
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(iii) the m.&t8rials and method of OOllS-

tructioll to be used for external and 
party-walls, roof!! and floor!!; 

(ttl) the position, the materia.l and the 
method of construction of fire-places, 
chimneys, drains, latrinel'l, privie!!, 
urinals and oeas-pools ; 

(v) height and slope of the roof above t.he 
uppermost floor upon which human 
being8 are to Jive Of cooking operations 
are to be carried on ; 

(vi) the level and width of the foundation, 
the level of the lowest floor and the . 
stability of the structure; 

(vii) the number and height of the storeys 
of which the building may consiflt; 

(viii) the mea.ns to be provided for egrtl88 
from the building in case of fire ; 

(ix) the safeguarding of wells from pollu-
tion ; or 

(x) the materials and method of COilS-

t.ruotion to be used for godowns in· 
tended for the storage of foodgrains 
ill excess of fifty maunds in order to 
render them rat proof. ,. 

61; After ItUlrllection (2) of section 11:13 of the 
said Act. t,he following 

Amendment of section sub-section shall be 
193. Act II of 1924. added, namely :_ 

"(3) When a number ha.s been affixed to any 
building under sub-section (1), the owner 
of the building shall maintain the number 
in order, and shall replace it if removed 
or defaced, a.nd if he fails to do 80 the 
Board may by noticp in writing require 
him to replace it." 

... ... ... ... ... ... 

61. In sub-Becti.on (1) of 800ti.oo 207 of the 8aid 
A.~1tl of 8ection Act, the wordll "if any, " 

~07. AIlI JJ oJ 1921. shall be omitte,d. 
U. la section 210 of the said Act,-
Am_daunt of IIIICtiolJ 

210. Act II of 1924. 

(a) in. sub-section (1).-
(i) in olause (p), the word "a.nd ", where 

it occurs for t.he second time, shall be 
omitted ; and 

(ii) after cla.use (q) the following shall be 
inserted, namely;-

" and 
(r) barbers and keepers of shaving 

saloons ; " ; 
(b) in sub-section (2), for the words" for one 

year" the words .. until the end of the 
year in which it is issued" shall be subl!l-
tituted ; and 

(c) in sub-section (4), after tIle 'UYJ'fd "fees" 
the toOr<ls ", Mt e~i1lfl the celt of grant-
ing the UoenceB," shaY be inserted . 

... • • • • • 

• 
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8';. In sub-section (1) of section 215 of thelGid 
A men<iment of lIedill1l Act, the 1coras "of a 

216. Ar.lll oJ 1924. Board" shaU ~ omitted. 
88. In section 233 of the said Act, for the words 

"this Beetion and in 
Amendment of ~e<:tioll section 234" the- words 

233. Act II of 1924. " this Ch&p~r" shall be 
IUbstituted . .. ... .. ... • 

56. In section 234 of tJUI said Act, after the word 
Amendment of "ecliv1t "apply" the foUowing 

234. Act 1J oj 19U. shall be inserted, MYMly:-

" and in which the Board is 'IIOt receiving a bulk 
supply of 'water under .~ection 234A, ". 

51. Mter section 234 of the said Act, the follow-
Insertion of new 8ec- ing sections shall be in-

tiona 234A and 2348 in d 
Act II of 1924. serte • namely :-

"234A. (1) Where in any cantonment there is 
Supply of water from a water-supply such as is 

Government water-supply referred to in sub-section 
to U.e Board. (1) of section 233, the 
Board may receive from the MilifJ:Iry Engineet' 
Services or the Public Works Depart'flUmt, as the case 
may ~, at such point or points as may be agreed 
upon between the Board and the Officer, a '" 
supply of water adequate to the requirements for 
domestic U~ of all persoll8 in the cantonment 
other than entitled eonsumerl'l. 

(2) A."y ,~IlJlpltl (!f WI~rer n:cI'ill(:il u'rnZ/lr sub-section 
(1) shaU be a bulk supply, aml the Board sha.ll pay 
the Officer for all water so recci\'ed at suoh rate 8.B 
may be agreed upon between the Board and the 
Officer, or, in default of (meh agreement, at Buch 
rate as may be determined by the Governor 
General in Council: 

Provided that tJ.e ral,e payabu: U1Kler thi& Bub-
section shall not exceed the rate charged/or the supply 
of water in the municipality 'f.caTest to the canton-
ment leSB a tka,1wtion ()'ft account of other reasona/Jle 
tJfrIjJ6nseB imllwdiately attrihutable w the suppl!1 of 
water by the Bo(Srd w persons iTt t"e cantonment " 

P.rovided fnrth8'l' that, 'notwit},standing anything 
contained in t1,'i.~ Act, the Board shall not charge for 
the supply to perso'ns i'n the r.amonment of water 
r606ived by thl' Bo("d unrl,:r this section a rai6 ezceea-
ing the rate charged for the supply of watM in the 
municipality nearest w the cantonment. 

(2A) If a'rty dispute ar'isBa betWflen the Board and 
the O.ffioor regarding-· 

(a) the method of calculating any rate or cleiluc-
tio.". referred to in sub-seotwn (2) ; or 

(b) the amount or 'fmture of the efrljJ6nS6s on ac-
oount of which a dcducti.on is w be made 
ttnder the first proviso to sub-section (2), 

the rate or deduction 8hall be ooZculatei by suck 
method, aM the cZeiJ,-!ldum shall be made on account 
of e:cpemes of such (Jmol~nt and Ruch ooture, as the 
Governor General in OmLncil may direot. ' 

(3) If any dispute arises between the Boara 
and the Officer regarding the amount of 'water 
adequate to the requirements of· persons in the 
cantonment other than entitled consumers, the 
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dispute shall be refm:e~ to the Governor General 
in Council whose declJ!lon sha.ll be final. 

2MB. Where under the provisions of sub-

}'unct,ionK of ,At, B()(lf'a 
in relation t,o dist.ribution 
I,f bulk supply. 

section (1) of section 234A 
a bulk supply of water is 
received by the Board, 
the Board shall be 801ely 

responsible for the supply of water to all persons 
in the cantonment other than entitled consumers; 
and the provisions of this Act shall apply as if 
such bulk supply were a tlouroe of public water-
supply under the control of the Board and as if the 
communications from and conncctions with such 
bulk supply for the purpose of supplying water to 
lIuch perSOIlS were a system of water-supply es-
tablished and maintained by the Board ." 

68. In clause (a) of 8f'.ctWn 253 of the said 
Act, the words 1 "where 

Amend'lIAlnt of 8edion :.!ti3, theTe i.~ a Board " and 
Ac:t 11 of 1924. .L' d " L. ',L__ . 

(.(Hl wor s w,..,re t,f~7e t.8 

no BoMil, by the Executive Officer; or" shaU be 
Qf1litteil. 

69. For section 259 of the said Act the following 
Substitution of new section shall he substi-

llootion for aeotion 2159, tuted namely". 
Aot II of 1924. ,. 

"259. (1) Notwithstanding anything el!lewhere 
contained in this Act, 
arrears of any tax and 

any other money recoverable by a Board under 
thii! Act may be recovered together with the C08t~ 
of recovery either by suit or, on application to a 
Magistrate having jurisdiction in the cantonment 
or in any place where the person from whom such 
tax or money is recoverable may for the time being 
be residing, by the distress and sale of any moveable 
property of, or standing t,imber, growing crops or 
grass belonging to, such person which is within 
the limits of such Magistrate's jurisdiction, and 
shall, if payable by the owner of any property 88 
such, be Ii charge on the property until paid. 

Method of reooVel'y. 

(2) An application to It Magistrate under sub-
section (1) shall be in writing and shall be sign"') 
by.the President or Vice-President of the Board 
or by the Executive Officer, but shall not require 
to be personaily presented." 

60. In olause (0) of Bub-section (1) of see-
tion 262 of the said Act, 

A monument of sootioll h rd"} I II b 262. Act II of 1924. t e w() 8 W 10 B III. e 
persons liable to pay taxes 

in the cantonment and ordinarily resident therein 
or in the immediate vicinity thereof" shall be 
omitted. . 

61. Section 266 of the said Act shall be re-
A d . numbered as sub-section 

mIlD ment of 86(Jt1OD (1) f h . 
266, Aot II of 1\)24. 0 t at sectIOll, aud 

to the said section as so 
re-numbered the following sub-section shall be 
added, namely ;--

"(2) No offence made punishable under this 
Act shall be tried by any Magistrate or 
by any Bench, if slieh Magistrate or any 
of the Magistrates composing the Benoh 
is a member of the Board." 
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tlJ~ In ~ 272 of eM $aid Ad, the wordI "or 
Amerldmen.l o/II/!ICtion 212, fJtI1kwily aP'fJOinted tmd6r 

Act I 10/1924. Bub-section (2) of 8ection 
10 " 8AaU be omitted. 

63. In sub-eection (1) of sectiou 277 of the 
... ___ said Act, for the words 
auwudment of soction "th C to A h 2't7 Aot II of 1924. e a.n nment ut 0-
, rity ", where they occur 

for the second time, the words "either party to 
the proceedings" shall be :.ubstituted. 

64. In Bub-section (2) of section 280 of the said 
~m1~~n!f r!2:.ection Act,--

(0) after clause (c) the following clause shall 
be inserted, namely:--

" (00) the constitution of a Service of 
Executive OftWers a.nd the appoint-
ment, oontrol, supervision, conditions 
of service, pay and allowances, sus-
pension, removal, dismissal and 
punishment of the members thereof ;"; 
and 

(b) clause (kJ&) shall be omitted 
• • * * * • • 

66. In sub-section (2) of section 285 of the said 
Amendment of I16Ction Act, for the words" for 

285, Act II of 11124. sale to the public " the 
words "and shall be sold to the public at cost 
price singly, or in collections at the option of the 
JlUrehaser " shall be substituted. 

66. Mter BeCtion 285 of the said Act the follow-
IDIertJ.OII of new I!OO- ing section shall be in-

tion 281iA ill Aot II of rted 
1924. se , namely :-

"285A. The Locol Government shall be under 
Control 0/ Governor Gt- the 8uperintendence, d-weo-

nual in Covftcil over Local 
~-"'. tion and oont1'ol of JAe 
~ Geftf1f"Gl in Oouncil in aU matters referred 
to in tItU ...4.ct. .. 

61. In. Schedule V to the said Act,-
AmDudmant of SchOOule 

V, Act IT of 1924. 

(a) in oolumn 3, to the words "Officer 
Com.manding-in-Chief, the Command ", 
wherever they appear, the following 
words shall be added, namely;-

" ,or other authority authorised in this 
behalf by the Governor Gener&1 in 
Council "; and 

(b) in column 4 against section UH, for the 
words " Thirty days from date of 
refusal" the words "Thirty days from 
the date on which the refuBal shall have 
been communicated to the person apply-
ing for sanction" shall be substituted.. 

68. In the said Act, for the expressions" Canton-
81UNtllvlio. of .. BO<lrd .. ,~ A 'lJJJwrity ", " Oa,.... 

jllr "Ca.nlunment Auth,,· wnment Authoritiu " 
,ity" throughout Act II nil "0 ~I~ nt A oJ 1924. a a,.....,nme tv-

thorily' 8 ", wherever they occur, the words .. Board ", 
II Boards" and .. Board,', ", f'espectively, 8haU ~ 

.• ubltituled. 
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